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& 

flus, case cane up before this Bench for the first time 

on 24.02.2010 4ien neither the applicant nor his counsel was present, 

it was ordered that the matter he hsted as and v4ien it is moved. Till 

date, as per the record of the Registry, no stepA tias been taken either 

by the Ld.. Counsel for the applicant or by the applicant hiniseWto take 

any action for the hsting of this O.A. Accordingly. the (I).A. ha been 

listed by the Registry today for considering admission. Today also 

neither the applicant nor his counsel is present. 

it appears that the applicant or his counsel is no n.iore 

interested to prosecute this case tinther. Accordin gly, this ce stands 

dismissed for non-prosecution. 

Mr. 	S.K..Ojh a, Ud. Standing" Counsel thr the 

Respondent-Railways is present. 

end copy of this order to the applicant in the cdcess 

given ifl the O.A. 

MEMBER (Judi.) 


